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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, FINANCE CENTRE

3+ FLOOR, NEW TOWN, KOLKATA

(Under Section 18(1) read with Sections 14 and 15 of The

National Green Tribunal Act, 2010)
Original Application No. of 2024 /EZ

In the matter of :-
Biswajit Dutta Chowdhury

..... Applicant
Versus

The State of West Bengal & Ors.

2024:

JQ respondent N

..... Respondents
LIST OF DATES

That the petitioner and other person of the
locality made several representations to the
different respondent authorities to investigate
into the matter and ]gjtyer for dismantling the
illegal constructwn/:)f boundary wall and sluice
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gate which /} as blocked ,by the private .

.’s wandé% 12

07.08.2024 : That the Chief 'ngmeer Nortﬂ East Irrigation and

\&“\
Waterways Diregtorate, Jalpalgum i.e. respondent

No.10 herein 1531}éd\a_Mer{ vide No. 565(1)/W-
471-J dated 07.08.2024 to the District
Magistrate, Jalpaiguri,

the respondent No. 3
herein. '

12.09.2024 : The petitioner made the application for Right to

Information before the Block Land and Land

Reforms Officer and The Chairperson of

Jalpaiguri Municipality to status and nature of

the land in question but the respondent

authorities did not take any step into the matter.

drrY

v

f

3
<

Advocate



BEFO ATIONAL GREEN TRIBUNAL,
EA‘\'S'I‘IEERI::r I;grl:qn BENCH, FINANCE CENTRE
' 3« FLOOR, NEW TOWN, KOLKATA
(Under Section 18(1) read with Sections 14 and 15 of The
National Green Tribunal Act, 2010)
Original Application No. of 2024 /EZ

In the matter of :-
Biswajit Dutta Choudhury

Versus
The State of West Bengal &Ors.
..... Respondents
SYNOPSIS

The present application, inter alia, has been filed before the Hon’ble
National Green Tribunal for directions to /§top'—the illegal

construction of boundary wall and sluice. _géq which-was

e v oo

4{1’ i ! - 14 \ -
blocked by the private respondent Nos. ”1"? & '14%55233 and
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investigate into the matter because of non ‘tonsideration’ of/the
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several representations of the applicant, \\;‘*-tk_;g;, _,-_{S.?-,S.Pa/l‘ldent
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any investigate into the said matter and’no. fruitful action was

7ag S

NP2y

o e Bre... NN
taken against the private respondent Nos./+2™ and ‘43 till date. v 4%/7 .
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BEFORE THE NATIONAL GREEN TRIBUNAL,
EASTERN ZONE BENCH, FINANCE CENTRE
3: FLOOR, NEW TOWN, KOLKATA
(Under Section 18(1) read with Sections 14 and 15 of The

National Green Tribunal Act, 2010)

Original Application No. of 2024 /EZ

BETWEEN

Biswajit Dutta Choudhury, son of
Birendra Dutta Choudhury, aged
about 58 years, residing at Pabitra
Nagar Colony, Jalpaiguri, Pin-735101
and also the Secretary of Paribesh O
Aamra, Jalpaiguri, Ukilpara, District-
Jalpaiguri, Pin-735101. '
Email Id:Bisu6782@gmail.com
....Applicant
Versus
1. The State of West Bengal,
service through the Additional Chief
Secretary, Department of
Environment, Prani = Sampad
Bhawan, 5t Floor, Block — LB-II, Salt
Lake, Sector-III, Bidhannagar,
Kolkata- 700098. '

Email Id : acsenvwb@gmail.com

2. Additional Chief Secretary,
Department of .Environment, Prani
Sampad Bhawan, 5th Floor, Block -
LB-II, Salt Lake, Sector-1II,
Bidhannagar, Kolkata- 700098.

Email Id : psecy.env-wb@gov.in
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3. Chief Environment Officer,
Department of Environment, Prani
Sampad Bhawan, 5th Floor, Block —
LB-II, Salt Lake, Sector-II1,
Bidhannagar, Kolkata- 700106,

Email Id :environmentwb@gmail.com

4. Member Secretary, West
Bengal Pollution Control Board,
Paribesh Bhawan, Plot No. 10A,
Block No.LA, Sector-III, Bidhannagar,
Kolkata- 700106.

Email Id :

ms.wbpcb-wb@bangla.gov.in

5. Director, ~=  State Water
Investigation Directorate, West
Bengal, Nirman Bhawan, Top Floor,
Salt Lake City, Kolkata — 700091,

Email Id :directorswid@gmail.com

6. West Bengal Wetland
Authority, service through the
Member Secretary, Department of
Environment, Government of West
Bengal, having its office at 5th Floor,
Prani Sampad Bhawan, Block-LB-III,
Salt Lake, Sector-II, Bidhannagar,
Kolkata-700106.

Email id: ctockwma@gmail.com
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M The District Magistrate,
Jalpaiguri, having its office at P.O. &
District- Jalpaiguri, Pin-735101.

Email :dm-JIP@gmail.com

8. The Superintendent of Police,
Jalpaiguri, having its office at P.O. &
District- Jalpaiguri, Pin-735101.

Email :spjpgwb@gmail.com

9. The Chairman, Jalpaiguri
Municipality, having its office at P.O.
& District- Jalpaiguri, Pin-735101.

Email:- Jalpaigurimunicipality@

Gmail.com

10. Regional - Director, Central
Ground Watéf 'Boé.r.d,:- Easteifn
Region ofﬁc’é-' at at Bhujalika,c P
Block-6 Sector-V, bBidhanh.agar,
Kolkata, West Bengal 700091, email :

rder-cgwb@nic.in
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| 12. Ashoke Jindal, resident of
Lichutola, Dinbazar, Jalpaiguri, Pin-
735102,
: ).
13. M/s. Méa Kamakkha Developer
partner Mr. Sanjay Singhania, S/O
Sankar Lal Singhania, having its

office Model Town, Haidar Para, P.O
& P.S- Bhakti nagar, District-
Jalpaiguri, West Bengal- 735101.

.. Respondents
MOST RESPECTFULLY SHEWETH: -
1. The address of the applicant is given above for the service of

notices of the application.

2. The addresses of the respondents are given above for the

service of the notices of the application.

3. The applicant above named begs to present the original
application challenging inaction on the part of the respondent
concerned for not taking the measures to take steps to stop the
“jllegal construction of boundary wall on approximately
8.00 acres of land including 2.32 acres of vested land
appertaining plot no. 256, 270 & 274 plus and RS
90,91,92,93,94,105,734,}/7,»85?73?‘%{\37, RS Sheet no. 13 of
Mouza- Kharia and sl Ce/ gﬂteq,rw}i\c,\ was blocked by the

f/d'(,
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In the facts ang circumstances of the case stated herein below, the
following substantig) questions of law have arisen for adjudication

by this Hon’ble Tribunal.

1. Whether the respondent authorities are justified in taking
undue advantage of Khatian have taken a plan to
construct a residential complex on water body
(being a part river Karala) which is situated at the
backside of Viswa Bangla, Krirangan, Jalpaiguri.

The entire area in question covers more than 8.00

;. acres of land and contains 1000 cusec water every
AN
""day during rainy season which has balanced the

‘weather of the area under J alpaiguri municipality.

. Whether the concerned respondent authorities are under
a legal duty to protect and preserve the environment
against the blatant violation of the Water (Prevention and

Control) Act and other pollution laws?

3. Whether the respondent authorities are under a statutory
and legal duty and obligation to stop illegal

. construction of boundary wall in Mouza- Kharia
Sheet No. 81 (L.R.), L.R. Plot Nos. 256, 270, 274 in area of
2.32 acres of vested land and Mouza—Kharia, Sheet No.13,

R.S. Plots No. 90, 91, 92, 93, 94, 105, 734, 735,
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736 and 737 and sluice/gate which 'was blocked by

the private respondent Nosl&, and 37 ,,P:A«,
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FACTS OF THE CASE:- NGETHDY

(@) That the petitioner is a social worker and also
the Secretary of Paribesh O Aamra Jalpaiguri, a
social welfare non-profitable organization who is
sensible and responsible citizen of India like to
canvas his grievance against the inaction on the
bring the fen part of the respondents did not
take effective steps for illegally purchased the
water bodies land and cons_tructed boundary

wall on the said land by the private respondents.

A ’/‘ \~\\.' + /-"_ .
(b)Your petitioner 7, /statgs that the private
Oljars \ 3
Kary

ds ,l;qarualongwuh their

v"&e advantage of Khatian
has taken a plan‘toJ“construct a residential
complex on water body (being a part river
karala) which is situated at the backside of
Viswa Bangla, Krirangan, Jalpaiguri. The entire
area in question covers more than 8.00 acres of
land and contains 1000 cusec water every day
during rainy season which has balanced the

weather of the area under Jalpaiguri

municipality.

I
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(c) Your petitioner states that Jalpaiguri itself ig a
flood prone area and the drainage system of the
town is also unplanned and faulty inspite of the
best effort by the Municipélity. Moreqver in
1968, the most devastating flood was witnessed
by the people of Jalpaiguri where more than
S000 people were died and it is regarded as 2nd
of its kind in the world after Italy. So the people
of this region face various problems in the rainy
Season due to water logging and preservation of
water.

(d)Your petitionler states that water body in
question actually divided the town into two parts
viz. the east and the west and town people took
boat service to cross the river upto 2008. But in

2009 onwards Siliguri Jalpaiguri Development

Authority constructed embankment on both
sides of the river and built a concrete bridge over
the river enabling the people to cross the river
without any problem and the boat service was

seized to operate on and from 2010 till date.

(e) That taking. the advantage of the embankment
and the bridge that the said private respondents
ga o Ko Ny,
Nos. 2 "éﬂd'a-‘%,.ai'e trying his lebel best to v
RO | SR 7 2o Y

M
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Surpass the provision of L.R. Act, 1955
alongwith provision of Bio-diversity Act of 2002
for their personal interest whereas Section 12 of
L.R. Act, 1955 clearly lays down that any water
body adjacent to river will be vested to the State
Straightway without any delay and Section 4(c)
also states the right of raiyat to possess different
class of land wherein the water body is not

included.

(f) Your petitioner further states that some
miscreants and uneithical motivated people in
every place have been trying to misguide the
concerned department, respondent herein
having for their own interest which ultimately
malign the image of State Government without
any reason all though the Government is trying
to run the administration transparently and in

accordance with law.

(g) That your petitioner states that on 26.09.2023
and 22.11.2023 the Secretary of that social
welfare society namely ‘Joutha Paribesh
Mancha’, Jalpaiguri made several verbal prayer

and written representation and/ or complaint

Bissnsit potn Aoty
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Land and Land Reforms Officer i.e. the respondent
Nos.3 and 4 herein to take steps and/or investigate
the illegal approval of construction work on water
body being part of river Karala and also complained
against unlawful recording of the water body in the
names of some persons in Mouza-Kharia, Sheet
No.13, R.S. Plots No. 90, 91, 92, 93, 94, 105, 734,
735, 736 and 737 but the said respondent
authorities did not take any step and/or investigate

into the matter.

Xerox copies of the representation and/or complaint
dated 26.09.2023 and 22.11.2023 alongwith hand
naksa of the land is annexed herewith and
collectively marked as Annexure “A”.

Xerox copies of the record of rights with
representation are annexed herewith and collectively

marked as “B”.

(h)Your petitioner states that the private

respondents and their -associates have
purchased illegally and arbitrarily 8.00 acres
more or less of land (as per their version) in
Mouza- Kharia Sheet No. 81 (L.R.). The land in
question is water body being a part of river
Karala which contains one thousand cusec of

water during rainy season. The said landed

—
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Property happens to be water body for last more
than 80 years and the best recorded “Dahala” as
per R.O.R. and a boat service was availabie upto
2008. But in 2009 Siliguri Jalpaiguri
Development Authority constructed pucca road
and a concrete bridge on that area for better
communication purpose. After that, the area has
become well connected with both the parts. The
private respondents have taken advantage of

this construction of road.

Your petitioner states that the Government of West
Bengal has made it clear that nothing can be done

after changing the class of land as recorded in the
/7':«:\\\
ROR. But to n/uff'ér\s rprlse the said private
/‘i‘/ E

respondent N¢s %/ahﬁ '}% c nstructed a boundary
\f 1] 11 J (p :;) L‘J’ H

) "
\IQ:tépt ,m/he1ght Moreover 2.32
X \——’lf

acres of land compnsmg/L/R Plot Nos. 256 270,

wall which is 10 1

274 has been recorded vested to the State as per
R.O.R. being a part of that area. To construct
boundary wall no permission was accorded from the
Jalpaiguri Municipality (as per verbal version of the

Chairperson).

A
Adneare:
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() Your petitioner further states that at the same time

the private respondent NOS '1@ andl‘—S have also w27
& '-l 3 e v

most illegally and arb1trar11y.blocked the ,mouth of

S56 ;’" Irrigation
Department but no permission was accorded from
the Irrigation Department, Jalpaiguri (as per version
of Superintending Engineer, Irrigation Department).
The Superintehding Engineer assured the local

people to investigate the matter but nothing was

done.

(k)Your petitioner states that the petitioner and
other person of the locality made several
representations to the different respondent

authorities to investigate into the matter and

prayer for dismantling the illegal constrl‘;u’:‘t-ion of

> boundary wall and sluice gafe whlch \Wag \

111ega1 constructlon work and no fruitful action

v

{ Was taken aga1nst the private respondent Nos.

W,/f“ »]2 and ,lé tlll date
l { 2 ‘?/ ;f,
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() Your petitioner states that the Chief Engineer,
North  East Irngatlon ' élnd (Waterways
Directorate, Jalpaiguri . pespgnéeﬁt ’N’°’1=@
herein issued a Memo v1de No 565(1)/W 471 -J
dated 07.08.2024 to the D1st’r1c>t-—'ffMag1$trate,
Jalpaiguri, the respondent No. 3 herein that “a
copy of the letter of the convenor, Joutha
Paribesh Mancha, Jalpaiguri, as received vide
his memo under reference that to their
information, a group of builders constructed a
concrete fencing adjacent to river Karala which
causing blockage the sluice gate situated on the
right bank of river Karala in the backside of
Viswa Bangla Krirangan, Jalpaiguri. Our
departmental officers also .v:isited the said
location and according to their inspection report
this type of blockage may cause water logging in
that region and affect the stability of the river
embankment. It is here to mention that the
embankment at the said location has been
constructed by the North Bengal Development
Department and already informed to the
Executive Engineer, NBDD and also to the

Chairman, Jalpaiguri Municipality by the

Giswusf pubis clowdy
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Superintending Engineer, North East Irrigation,
Circle-II Irrigation and Waterways Directorate to
look into the matter vide his Memo NO.
58/ 1(30/22-P) dated 19.01.2024. The matter
may be taken up with NBDD” but till date the
said respondent, so authority did not take any

step into the matter. Xerox copy of the Memo

dated 07.08.2024 and also memos

dated

22.07.2024 are annexed herewith and

collectively marked as Annexure “C”.

Your petitioner states that oh 12th September,
2024 the petitioner made the application for
Right to Information before the Block Land and
I;and Reforms Officer and The Chairperson of
J élpaiguri Municipality asking to status and

of the

nature land

in question but the
respondent authorities did not take any step
into the matter. The Xerox copy of the RTI letter

dated 12.09.2024 are annexed hereto and

collectively marked as Annexure “D”.

That as the respondent authority is not showing

any interest towards immediate granting

appropriate effective steps for illegal sell and/or

@7‘3w43,'4 FPubfe Mﬁ

ed by

A

/s
ey

Fil

ViV

f

// =
s
Advocate




(o)

(P)

14 L

purchase of the land of water bodies in Mouza-
Kharia Sheet No. 81 (L-R.)- The land in question
is water body being a part of river Karala which
contains one thousand cusec of water during
rainy season, the petitioner is compelled to

approach this court for the end of justice.

The respondent authorities have, however, turned a

blind eye and a deaf ear in the present matter.

For reasons unknown, the respondent authorities have
not taken any action and/or steps and/or measures
against the wrong doers despite being aware and/or

having notice of the same.

The inaction on the part of the respondent authorities
have encouraged the wrong doers to continue with
their digging process, construction operations

resulting in extraction of the ground water.

Your petitioner states that the present application has
been filed, inter alia, due to the inaction and/or non-
action on the part of the respondent authorities in

allowing the illegal extraction of the ground water.

@4’%@ i P 04'9“«/”/57 |
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Your petitioner submits that the ground water forms

an important part of the environment and helps in

ecological balance.

Your petitioner also submits that the respondent
authorities are under statutory duty and obligation to
stop the construction of the illegal boundary wall. It is
really alai'ming that an environmental resource is
being lost due to the deliberate and/or intentional
inaction on the part of the respondent authorities who
have remained as mere spectators towards the illegal

activities of the private respondents on water bodies.

Your peﬁﬁoner further states and submits that the
water body is an important part of the environment
and it cannot be wasted and/or mis-utilized at the
whims and fancies of the private respondents. The
water bodies are therefore required to be protected for

a proper and healthy environment.

Your petitioner submits that no person has any legal

right and/or authority to construct a residential

building and take out the water bodies.

Your petitioner submits that under the aforesaid facts

and circumstances, it is a fit case wherein this Learned
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under the National Green Tribunal Act, 2010 and pass

an order to protect, preserve and conserve the ground

water and environment.

Your petitioner Submits that if the il]-ega]- construction

of boundary wall on the water bodies is allowed to be

constructed, the people of this region face various

problems in the rainy season due to water logging and

preservation of water which would cause irreparable

loss and injury and there would be great danger to the
environment and blatant violation of the Water

(Prevention and Control) Act and other pollution laws.

Your petitioner submits that there exists an immediate
necessity for passing of an interim order by this
Learned Tribunal since the illegal activities are going

on each and every day.

In the absence of an appropriate order and/or
direction by this Learned Tribunal, the private
respondents would continue with the illegal and
wrongful construction of boundax.'y wall. The valuable

water bodies would be lost in a span of time.

Bivwa) Dt adﬁou/@y
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(@a) Your petitioner has made out a strong prima facie case
for intervention of this Learned Tribunal. There is
extreme urgency in the matter since the illegal
activities are being carried out each and every day. The
balance of convenience is in favour of passing interim

order.

(bb) Your petitioner craves leave to amend, alter and modify

the grounds if necessary.

(cc) There is no other alternative ana/ or efficacious and
speedy remedy available to your petitioner and the
relief as prayed for hereinbelow if granted would save
and protect, preserve and conserve water bodies and

the environment.

(dd) Your petitioner has not moved any application and/or

filed any other case or proceeding before any Court of

law on the same and similar cause of action.

(ee) This application is made bonafide and in the interest of

justice.

‘GROUNDS
Being aggrieved by and/or dissatisfied with the illegal

activities on the part of the respondent authorities, the

et
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applicant begs to move the application before this

Learned Tribunal, inter alia, amongst other :-

L. FOR THAT the respondent authorities have not taken
steps and/or action against the illegal and wrongful
construction of boundary wall on the water bodies by the

private respondents

II. FOR THAT the construction of boundary wall of the
water bodies is being done in complete violation and/or in
contravention of the provisions of law with regard to

extraction of ground water.

III. FOR THAT the illegal construction of boundary
wall in Mouza- Kharia Sheet No. 81 (L.R.), LR.
Plot Nos. 256, 270, 274 having an area of 2.32 acres of

vested land and Mouza-Kharia, Sheet No.13, R.S.

¥
N

282 L\\ Plots No. 90, 91, 92, 93, 94, 105, 734, 735,
£5Z o)
o 2E I/
;?gg‘g’d 736 and 737 covering moﬁ;—k&s@ 6.00 acres
o e O =%
'-‘--zk,\.,fbi,.r.;’// of land and sluice gate ; ch was bloc\ked by the

oo
‘.

private respondent Nos '»%2 ar_1d ,E thout any

permission and/or sancti \ : .fro_m’.-«’ the” concerned
) 7

authorities which are required to be obtained before

initiation of the boring process.

Bigewagt L4 M
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FOR THAT that the aforesaid construction for boundary

wall on the water bodies is therefore absolutely and
wholly illegal and it is against the face of various

problems in the rainy season due to water logging and

preservation of water.

FOR THAT your petitioner has made a application for RTI
dated 12.09.2024 to the concerned authorities to take
immediate action to stop the said illegal construction of
boundary wall on water bodies but inspite of receipt of
the said written representations, the respondent
authorities have taken took no steps and/or action to

stop the illegal construction of boundary wall.

FOR THAT the activities of the private respondents are
seriously affecting the area in the rainy season due to

water logging and preservation of water.

FOR THAT The respondent authorities have, however,

turned a blind eye and a deaf ear in the present matter.

FOR THAT the inaction on the part of the respondent
authorities have encouraged the wrong doers to continue

with their illegal construction on boundary wall in the

@&wao,'; et chowdlery

water bodies.
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FOR THAT the present application has been filed, inter
alia, due to the inaction and/or non-action on the part of
the respondent authorities in allowing the illegal

constructing of the boundary wall.

FOR THAT the water body is important part of the

environment and helps in ecological balance

FOR THAT the respondent authorities are under
statutory duty and obligation to stop the construction of
the boundary wall. It is really alarming that an
environmental resource is being lost due to the deliberate
and/or intentional inaction on the part of the respondent
authorities who have remained as mere spectators
towards the illegal activities of the pﬁvate respondents of

construction on water bodies.

FOR THAT the ground water is an important part of the
environment and it cannot be wasted and/or mis-utilized
at the whims and fancies of the private respondents. The

ground water is therefore required to be protected for a

proper and healthy environment.

FOR THAT no person has any legal right and/or

authority to extract water bodies by a construction

without obtaining permission from the authorities.

@kwng Hubls Ca(ﬂw%fy
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XIV. FOR THAT under the aforesaid facts and circumstances,

it is a fit case wherein this Learned Tribunal should

exercise its powers and jurisdiction under the National

Green Tribunal Act, 2010 and pass an order to protect,

preserve and conserve the water bodies and environment.

XV. FOR THAT if the illegal construction of boundary wall is

allowed to be constructed, the problem in the rainy
season due to water logging and preservation of water

which would cause irreparable loss and injury and there

would be great danger to the environment and blatant

violation of the Water (Prevention and Control) Act and

other pollution laws.

XVI. FOR THAT there exists an immediate necessity for

passing of an interim order by this Learned Tribunal

since the illegal activities are going on each and every

day.

%VII. FOR THAT in the absence of an appropriate order and/or
direction by this Learned Tribunal, the private
respondents would continue with the illegal and wrongful
construction of boundary wall on water bodies. The

- people of this region face various problems in the rainy

season due to water logging and preservation of water.

@ngu Sula d’mj/ﬁy
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7.  LIMITATION
The present application is being filed within the prescribed
time period provided under section 14(3) of the National
Green Tribunal, 2010. Your petitioner states that prays
before the respondent authorities to stop the illegal
construction of boundary wall in Mouza- Kharia
Sheet No. 81 (L.R.), L.R. Plot Nos. 256, 270, 274 in area of
2.32 acres of vested land and Mouza-Kharia, Sheet No.13,
R.S. Plots No. 90, 91, 92, 93, 94, 105, 734, 735, 736

and '/73'7:.?,1‘35\71ng more or less 6.00 acres of land and sluice
ga/.lt/ég which ,-was-‘blocked by the private respondent
i< = 1 Pra |

S A ,
Nos.: £2. él‘lid%'l\%,gvéas completely shocked, surprised and oy

E

o
B 52
. A
=,

\‘ )
bevﬁlg,eredi_?ilge Applicant states that this application is
within the period of limitation and the cause of action is

continuing till today.

8. PRAYER:-
In view of the above facts and circumstances, it is humbly prayed
before = this Hon’ble Tribunal to pass the following

orders/directions :-

a. To direct the concerned respondent authorities to forthwith
to stop the illegal construction of boundary wall in
Mouza- Kharia Sheet No. 81 (L.R.), L.R. Plot Nos. 256,
270, 274 in area of 2.32 acres and Mouza-Kharia, Sheet

No.13, R.S. Plots No. 90, 91, 92, 93, 94, 105, 734,

Bisewagtf S choud /@7
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735, 736 and 737and sluice gate which was blocked

by the private respondent Nos. 12 and 13;

To direct the concerned respondent authorities to stop the

illegal construction of poundary wall in Mouza-

), L.R. Plot Nos. 256, 270, 274 in

area of 2.32 acres and Mouza-Kharia, Sheet No.13, R.S.

Plots No. 90, 91 92,.‘93 94, 105, 734 735, 736 and

737and slulce, gate wh1ch ‘was blocked by the private

1 N =
respondent Nos 3@ and '11:3,
=4 l\ 2 {9'/
\ Y/

To direct the " conce 1,/ reSpondent authorities to refrain

\f

l

i g\.
‘ E\g\d\

fromthe construction of boundary wall by the private

respondent;

To direct the concerned respondent authorities to restore the

property to its original position;

To direct the concerned respondent authorities to undertake
all necessary measures to see that there is no construction
of any illegal construction of boundary wall in Mouza-
Kharia Sheet No. 81 (L.R.), L.R. Plot Nos. 256, 270, 274 in

area of 2.32 acres being vested land and Mouza—Khana,

4 7-‘\\

Sheet No.13, R.S. Plots No. 90, 91, 92 93 94 \105
ne)

734, 735, 736 and 737and slu1ce gate Wthh ‘was

gy

el
Aoeare:

blocked by the private respondent Noe 12 and -1-6‘ w’(“H

' L3 A%

@@uq 3ih Pt C/W‘fh_ﬁ
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f. To direct the concerned respondent authorities to comply

and/or act in accordance with the provisions of the Water

(Prevention and Control) Act and other pollution laws.

g. To direct the concerned respondent authorities to take steps

and/or initiate legal proceedings in accordance with law

against the polluters to protect the environment;

h. To pass such other order or orders, direction or directions as

this Hon’ble Tribunal may deem fit and proper to protect and
preserve the environment and for the ends of justice.
INTERIM ORDER:-

It is specifically prayed that this Hon’ble Tribunal may be pleased

to pass the following interim reliefs during pending and disposal of

Original application:-

a) To direct the concerned respondent authorities to

n

SRR YIRS forthwith stop the li]le al construction of boundary
7/_{ = m‘%}\\ ; "3 i
> o as ;‘\ wall in Mouza- Kharia Sheet No. 81 (L.R.), L.R. Plot
i<{ =283 \ul
r\\g\ =] %; 5 7 Nos. 256, 270, 274 in area of 2.32 acres being vested land
NN, 88 ;
\ 32 e - and Mouza-Kharia, Sheet No.13, R.S. Plots No. 90,

L 91, 92, 93, 947 105 734, 735, 736 and 737and

A N\
sluice gate wh1ch Was blocked by the private

WA respondent Nos ,14 a.nd B’
Ll AY
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To direct the concerned respondent authorities to stop the

illegal construction of boundary wall in Mouza-

Kharia Sheet No. 81 (L.R.), L.R. Plot Nos. 256, 270, 274

in area of 2.32 acres and Mouza-Kharia, Sheet No.13,

R.S. Plots No. 90, 91, 92, 93 94 105 734, 735,

1
786 and 737and sluice gate wh1ch wasﬂl‘)locked by

» ﬁ\;\j,w
the private respondent Nos 1[2 and :_14, V¥

To direct the concerned respondent authontles to stop

illegal construction of boundary Wall by the private

respondent;

To direct the concerned respondent authorities to restore

the property to its original position;

To direct the concerned respondent authorities to
undertake all necessary measures to see that there is no
construction of any boundary wall in Mouza- Kharia
Sheet No. 81 (L.R.), L.R. Plot Nos. 256, 270, 274 in area
of 2.32 acres and Mouza—Kharia, Sheet No.13, R.S.
Plots No. 90, 91, 92, 9:% 94‘ 105 734 735, 736

and 737and sluice gate wh1ch Was blocked by the

Qw private respondent Nos. }Q‘and _1,3'
\\ l‘L

y -’q\\a‘

eode.

Ao
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To direct the concerned respondent authorities to comply

and/or act in accordance with the provisions of the Water

(Prevention and Control) Act and other pollution laws.

To direct the concerned respondent authorities to take
steps and/or initiate legal proceedings in accordance with

law against the polluters to prevent the environment;
Ad-interim order in terms of prayer above;

Costs;

To pass such other order or orders, direction or directions
as this Hon’ble Tribunal may deem fit and proper for the

ends of justice.

Biswert £ W

Adl’m‘uf(

i g s a—————
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i in do verify that the
I, Biswajit Dutta Choudhury, the applicant herein rify
are true to m
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knowledge and belief and” ﬂ,lej}ﬁsi /&e my humble submissions
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I, Biswajit Dutta Choudhury, son of Birendra Dutta Choudhury, aged

AFFIDAVIT

about 58 years, by faith-Hindu, by occupation-social worker, residing
at Pabitra Nagar Colony, Jalpaiguri, Pin-735101 and also the
Secretary of Paribesh O Aamra, Jalpaiguri, Pabitra Nagar colony,
District-Jalpaiguri, Pin-735101, do hereby solemnly affirm and say
as follows :-

1. I am the applicant herein and competent to make and affirm
this affidavit. I am well conversant and fully acquainted with the
facts and circumstances of the case.

2.  The statements made in paragraph Nos. 1 to 5 are true to
my knowledge and the rest are my humble submissions before this
Hon’ble Tribunal.

Prepared in my office
and identified by me

\f@”ﬁ ¢ lé‘é—ﬁ @ngam“% P W

Advocate | DEPONENT

e

L.T.l.(s)lSigna(ures(s) ofithe .
Executent/s altestpd by m lden

P i RY
ARENDRY PRASAD GUPT ,N(?TA
Advocate, HIGH COURT, KOLN\TA
Reqd. No.-13823/2018, Govt. India
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. JOUTHA PARIBESH MANCHA

A C/O- Jalpaiguri Welfare Organization, 43%"{&' o3 - }",
—:.w‘*‘*”“jf%;qg Club Road, P.O. and Dt.- Jalpaiguri Dyl
a8 Contact No : 9749335625/ 7063839770/ 9475809287/ 9832373600
- - Dot - Tospadgrn
2019032 .

To
The District Magistrate
Jalpaiguri

Sub: Deputation in regard to prevent illepal Construction work on
water body being part of river Karala

Respected Madam, , o
We, on behalf of our organisation, convey our gratitued to you for giving us
appointment out of your busy schedule and at the same time like to  draw your

kind attention to the following few facts which require your kind intervention .

i) That one person along with his associates , taking undue advantage of khatien
has taken a plan to construct a residential complex on water body ( being a part of
river karala) whcih is situtated at the baKside of Viswa BangalsKrirangan,
Jalpaiguri. The area in quesiton covers more than 4.00 acres of land and contains
10.000 cusec water every day during rainy season.

ii) That Jalpaiguri itselfisaflood prone area and the drainage system ofthe town is

_ also faulty in spite of the best effort by the municipality. Moreover in 1968, the most
devastating flood was withnessed by the people of Jalpaiguri which is regarded as
2nd of its kind in the world after Italy. So the people of this region face various
problemsinthe rainy season dueto water logging. '

iii) That the water body in question actually divided the town in to two parts viz the
east and the west and town people took boat service to cross the river up to 2008 .
Butin 2009 onwards S.J.D.A. constructed embankment on both sides of the river
and built a concrete bridge over the river enabling the people to cross the river

without any problem.And the boat service was seized to operate. on and from
2010. '

iv) That taking the advantage of the embankment and the bridge that the said person

is trgigg his lebel best to surpass the provisions of L.R.Aact 1955 along with

provisions of Bio diversity Act of 2002 for his personal interest whereas section 12

of L.R.Aact 1955 clearly lays down that any water body adjascent to river will be

vested to the state straightway and section 4 (¢) also states the right of rayat to M.

posess different cgdus of land wherein the waterbody is natincluded . A/blgv{:&é ) L~ M.C )
u~>Q"‘7é‘i

Lot \[@\A/"é}cl
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v) That some miscreants in every place havé been trying to misguide the concrned
department for their own interest which ultimately malign the image of state Govt,

without any reason though the Govt. is always trying to run the administration
transparently . '

Under these premisses we fervently request your good office to consider our

prayer sothatillegal activities by any person will be stopped permanently
With deepregards. -

Enclo:-

Sincerely yours
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C/O- Jalpaiguri Welfare Orgamzatlon, 'f

contact No : 9749335625/ 70638?‘9(%/7[30/ 947p5809287/ 9832373600
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Typed copy

JOUTHA PARIBESH MANCHA

Célo. Jalpaiguri Welfare Organisation
ub Road, P.Q. and Dt. Jalpaiguri
Contact No. 9749335625 /7063339770,9475809297 /9832373600

To
The [).iStI’iCt Land and Land RefOI’mS Officer
Jalpaiguri
Sub: Complain against unlawful recording of
water body in the names of some purchasers on
Si below scheduled of land.
ir,

We, on behalf of our organisation, would like to draw your kind

attention to the following few facts;-

I) That water body adjacent to river Karala has been recorded
unlawfully by Sadar B.L. & L.R.O. in the names of some purchasers.
It may be mentioned here that section 12 of L.R. Act 1955 clearly
states that any water body adjacent to any river will be vested to the
state without any reference. The water body in question is still a part
of river Karala and it contains ten (10) thousand cusec water every

N year during rainy season and if the said water body is covered and

2d Gupta

-
“

N building is built the entire area will witness water logging everywhere

“-!' and at the same time destroy the biodiversity of the region. It is

rendra Prag

v [N
G\ Yol Tl 3912 209
O, g

evident that a group of people in the name of development tries to

“

purchase all those water bodies for their own interest which
ultimately destroy the biodiversity of the region.

II) That we strongly object such nefarious work of the concerned officer,
it may also be mentioned here that section 4(c) of the L.R. Act, 1955
clearly states the right of rayat to hold different classes of land which

does not allow to hold water body adjacent to any river.,

I11) That Jalpaiguri itself is a flood prone area, which wag well evident in
1968 still designed as the 20 of its kind after that of Italy. JOA

V

By
Nt
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JOUTHA PARIBESH MANCHA

C/o. Jalpaiguri Welfare Organisatiqn
Club road, P.0. and Dt. Jalpaiguri

Contact No. 9749335625 /7063839770 /9475809297 /9832373600

Under these premises, we fervently request your good office to make
a field enquiry for verifying our complaint so lodged and take necessary

steps to cancel those Khatians so manufactured U/s. 51A(4) of the L.R. Act

1955 and do the justice to the people of the town.

Thanking you,

Sincerely yours

Sd/- Biswajit Bhattacharya
Land schedule

Mouza Kharia
Sheet No. 13 ’
R.S. Plots 91, 92 90, 93, 94, 105, 734, 735, 736, 737 .

kb 217
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Type copy

Mouza: Kharia
Sheet No.13
J.L.No.7,
District-Jalpaiguri
Scale 16” =1 mile

Following Dags are red symbol
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Dist: Jalpalguri

Type copy
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Khatian No, (0702267)
Mouza:Kharla, Sheet J.L. No. 007 269 p.S. Kotwali
No.81 )
1. Tax

amount

2.areaof land 3.7847

Date of Khatian prepared on 16.11.2021

3. Total Dag Nos. 9

\

4. description of processors 5. Nature 6. Remarks
Name: Maa Kamaksha Rayat
Father: Developers
Address: Lease
7. own possessor land
Dag No. Nature ofland | Lang of dag Land of the | Area of Land of

; possessor the possessor in
Dag.
235 Dahola 0.4878- 0.3072 0.1499
236 Dahola 0.1528 0.5177 0.0791
259 Dahola 0.4540 1.0000 0.4540
260 Dahola 0.4665 1.0000 0.4665
261 Dahola 0.5696 0.7624 0.4343
262 Dahola 0.3617 0.9997 0.3617
263 ‘Dahola 0.6280 1.0000 0.6280
271 Dahola 0.6292 0.9286 0.5818
272 Dahola 0.6452 0.9755 O.GZQH
Total Dag: Nine
P ét’) /])/e)
ZOTAR P | 70~
/{// ‘3‘\")/’%“ 41‘"('1\, .
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Type copy

Mouza: Kharia
Sheet No.13
J.L.No.7,
District-Jalpaiguri
Scale 16" =1 mile

Following Dags are red symbol

e




e \BITRANAGAR; UALBAIGURI?
Contact No. 9749335625, 9832373600, 7908689461

----------------

To

The Executive Officer
Jalpaiguri Municipality
Jalpaiguri

Sub: Representation for non roval i . ildi bmitted
in Building_plan submi
one M/s Maa Kamakhya Develo as the samc; cg 1:nned on a vested plot

No. 274 (LR) having an area of 1.00 acres of Jand.

Sir, )

With reference to above cited subject this into inform you that one of the plots
on which the building plan is submitted, is a vested plot viz274 (L.R ) having an
area of 1.00 acres ofland as per land recorg and which is a criminal offence.

Further ,we on behalf of our organization have submitted application to
National Green Tribunal West bengal vide application No. 190213400542202,
190022022319202 and 1912240049340 dt. 19.12.2024. challenging the Developer
for destroying the biodiversity of the region by constructing building on water
body, though the classification is dahala which is agriland being apart of river
Karala. The W.B. L.R. Act 1955 (ws 12) clearly states that any water body
adjacent to any river will be vested in the state. And the land so mentioned is
completely alluviated land because ofthe recession ofkaralaRiver. = -

Under these premises you are requested to look in to the matter and dojustice as
per appropriate Law.

Thanking you  yo

Enco: 1. Representation addressedto A’H e )-\L?m ad @\07

D.L.&L.R.O Jalpaiguri Challenging Conversionorder. (Jyoti Prosad Roy )

2.Representation addressed to D.L.& L.R.O ' Ukilpara

Jalpaiguri opposing the creation of innumerable Jalpaiguri S

L.R.Plots without Technical survey. ' P . \?‘,ﬁ A
REZIN IR

P st paoh ¢ Ramsa.
J ai{c.u\“akm . |
Aﬁwf‘zj@w
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EPARTMEMNT
ya2s, 12.56 PM LAND AND LAND REFORMS AND REFUgEe peLiEF AND REHABILTATION O
' (Live Data As On 11/01/2025 12:55:55)

__(LATA: 007 TN : sl
e 259
fFraTATR S (T 57 A
. fas
T fAwTT: 0.7379 asg
BT M 4

+fSTrE ST TR 10/02/2021

W Tz 3 s,
QST AL crst T JNT HUIT ) ‘

——- ﬂﬁnmr(am ——

L 261 BET | 0.2293 0.1306 Nil i

o :

|82 T | 0.0003 0.0001 Nil gi‘:?

! cC : )

L 264 TN | 04814 | 0.2000 Nt A

L 274 Aes | 0.1432 |  0.4072 i Nil -

«

Content of this page is near exact replication of land record database collocated at the central server and in case of
any fuctunl]’ e%ror(s) in the content, viewer(s) is/are advised to contact the concerned BL&LRO office for
- authentication.

Get Started

Home

Profile

About Land Reforms
Site Map

About Us

Administrative Setup
ART]

LMTC

Land Policy

Support
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LAND AND LAND REFORMS ANp REFUGEE RELIEF ND
- REHABILITATION DEPARTMENT
(Live Data As on 11.01.2025, 12:55:55)
J.L> No. 007 Police Station : Kotwali
Khatian No. 259
Rayat’s Name : Sankar Sarkar
Father/Husband : Late Gopal Chandra Sarkar
Address : Sole
Land measurement : 0.7379 Acre
Dag No. : 4
Date of Khatian : 10.02.2021
Description of Dag No. & Measurement
Dag No. Class Part Part Remarks
measurement
(Acre)
261(CC) Dahala 0.2293 0.1306 Nil
262(CC) Dahala 0.0003 0.0001 Nil
264 Dahala 0.4814 0.2000 Nil
274 Vested 0.1432 0.4072 Nil

Content of this page is near exact replication of land record database
collected at the central server and in case of any factual error(s) in the
content, viewer(s) is/are advised to contact the concerned BL&LRO office

for authentication.
Get Started

Home

Profile

About Land Reforms
Site Map

About Us
Administrative Setup
ARTI

LMTC

Land Policy

Support




276 G 0.535 Click Here @

AN AWSHANT oyl wer o s TG abdid

e

s S A

148 Rewwgww  w=wem=s 0000 0.0001 Nil
= = :
204 (SIFRWE ANESET 00100 0,0069 il
273 TR M TS 0.1645 0.0880 Nil
WSS  fFrenSes -
I DERE G
277 WHEACEN 9T °n 03177 01700 il

Content of this page is near exact replication of land record database collocated at the central server
and in case of any factual error(s) in the content, viewer(s) is/are advised to contact the concerned
BL&LRO office for authentication.

Get Started

Home
Profile
About Land Reforms

Site Map

About Us
Administrative Setup
ARTI

LMTC
Land Policy

Support

FAQ (helpTopic)

Help ‘ A

Forum ‘
Web Information Manager (wcbInﬂmnutionl\'lnnagf-‘f) Xﬂ}bo/ c\‘)’k/
W’%}'

Legal
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276 Dahala 0.535
Khatian | Rayat’s Father/ Part | Part Remark |
No. name Husband measurcment | 8
: (Ac) .
148 Biplab Manoranjan | 00002 |  ©-0001 Nil
Kumar Nandy ’
Nandy
204 Premanand | Ramananda |0.0129 0.0069 Nil
a Guha Guha '
273 Lachmi Late 0.1645 0.0880 Nil
Debi Kishorilal
Agarwal Agarwal
277 Maa Favour Part |0.3177 0.1700 Nil
Kamakhya
Content of this page is near exact replication of land record database
ctual error(s) in the

collected at the central server and in case of any fa
content, viewer(s) is/are advised to contact the concerne

for authentication.

Get Started

Home
Profile

About Land Reforms

Site Map

About Us

Administrative Setup

ARTI
LMTC

Land Policy

Support

FAQ (help topic)

Help
Forum

Web Information Manager (webinforma

Legal

tion Manag

er)

d BL&LRO office



IRRIGATION & WATERWAYS DiRgcTORATE - -
OFFICE OF THE CHIEF ENGINEER, NORTH EAST
L CLUB ROAD, JALPAIGUR
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o}
he District Magistrate,

slpaiguri.

Sub:-Regarding Deputation against blocking of slujce pate over the river Karala by the builders.

Ref: - Memo No. Nil dated 05.01.2024 of the Conveynor, Joutha Paribésh Mancha, Jalpaiguri.

Madam,

In connection with the above noted subject, | am to enclosed herewit
Conveynor, Joutha Paribesh Mancha, Jalpaiguri, as received vide his memo un
reference. :

According to their information, a group of builders constructe
Karala which causing bleckage the sluice gate situated on the right bank of river Karala in the back side of
Viswa Bangla Krirangan, Jalpaiguri..Our Departmental Officers also visited the said location and according to
their inspection report this type of blockage may cause waterlogging in that region and affect the stability of
the river embankment. It is here to mention that the embankment at the said location has been constructed
by the North Bengal Development Department and already informed to the Executive Engineer, NBDD and
also to the Chairman, Jalpaiguri Municipality by the Superintending Engineer, North East Irrigation Circle-ll,
Irrigation & Waterways Directorate to look into the matter vide his Memo No. 58/1(30/22-P dated 19.01.2024

The matter may be taken up with NBDD.

h a copy of the letter of the
der reference for your ready

d a concrete fencing adjacent to river

Yours faithfully

Jf(’ -<'fﬂ /A
; v 08 .
(K- hou.%‘nik)
Chief Engineer, North East
Irrigation & Waterways Directorate
Club Road, Jalpaiguri

nEMo No. 55 /(1)/ W4T =T pateD: O7. 06 24

Copy forwarded for information to: s
1. The Chief Engineer, North Bengal Development Department,Siliguri. < \ b
2. The Superintending Engineer, North East Irrigation Circle-ll, Irrigation & Waterways Directorate, , Wﬁ’b L

|
Club Rozd, Jalpaiguri with reference to his Memo No. 317/22-P dated 22.07,2022 Pz\’f / A

3. The Conveynor, Joutha Paribesh Mancha, Jalpaiguri. S,
7B S PR E (4 ¢
( .Bhg?Jmik)
~ Chief Engineer, NortH East
Irrigation & Waterways Directorate

Club Road, Jalpaiguri

Enclo:- As stated
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GOVERNMENT or W
OFFICE OF THE SUB DIVISIONAL OF. ’S&I}ingg RSUB! DIVISION,.

JALPAIGURI
Email id :-sdosadarjal@gmail.com:: Telephone No:- 03561232017(‘Q'fﬁ‘ce)

Memo No. /??0 /PG Dated. 22% July; 2024

To
The Executive Engineer,
Irrigation & Waterways Deptt.,

Jalpaiguri.

sub : Complaint regarding illegal Construction.
one Shri Biswajit Datta-Chowdhury :as

You are requested to peruse the complaint filed by
£ “PARIBESH —Q-AMRA?,

Secretary of one organization, as:per their letterhead ‘going by the name: 0

Jalpaiguri. It alleges, obstruction of sluice gate.-

You are requested to enquire into the matter whether the sameis true.

with a'copy to thisend,

You may take necessary action as per law and:inform the-concerned

Enclo: As stated

Memo No /
Copy forwarded formatlon L0

1. CAtothe DIS'CI'lCt Magistrate; Jalpaiguri.
2. Shri Biswajit Datta Chowdhury, complainant.
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GOVERNMENT OF W AL |
OFFICE OF THE SUB DIVISIONAL ogﬁséing’fp AR SUB DIVISION,

JALPAIGURI
Email id :-sdosadarjal@gmail.com:: TelephoneNo 03561232017(Ofﬁce) )
Memo No. /9 9 } 1 PG - Dated.22% July. 2024

To

The Chairperson,
Jzlpaiguri Municipality,
Jalpaiguri.

sub : Complaint-regardingillegal Construction-

Madam,

! by -one~Shri’ Blswa_ut Datta Chowdhury\as
d:goingiby’ ‘the name:-of. “PF{RIBESH*G-AMRA e
Jalpaiguri. [t alleges, illegal cnnstrucuonm gwcmment land inter alia:

You are requested:1o enquue mto the matter: whethcr,any construcnon s aﬂeged has’taken place

You are- requested to: péfds;a the comple

Secretary of one orgamzanon, as: pcr the;r Jette

without sanctioned plan. Your-goodpofﬁce may take necessary-action: followmg;provmmns of law An
action taken report shall be.appreciated.

Enclo: As stated

¥

Memo No. /99 ;//(9 PG | ‘Dated: 920 July; 2024

Copy forwarded for information:to
1. CAto'theDistrict: Maglg’crate, Jalpalgprl
2. ShriBiswajit Datta’ Chowdhury, complalnant

Sad'a\r,‘.lé']p gurl,
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APPLICATION UNDER RTl-.ZOOS ACT
To:

The BLRO[ Block Land and Lang Reforms Officer), Jalpaiguri-sadar Block, West Bengal

Sir,

I shall seek some information from You under the RTI-2005 Act based on the backgrodnd below:

with some more annexures in support of this Application.

Long ago as early‘ as in early 1954, this Jalabh::mi[wetlaﬁd] was connected with the river Karla
by afew “"Hume-Pipes” and was also fed with seasonal rain water. The local people used to take

shing and also used to roam with smal}

Later after the construction of the new Karla Bridge, an Embankment was constructed along the
western side river Karla by the Irrigation Department leaving the vast land of that Jalabhumi
along with some low land which was connected with that Jalabhumi,

Over the years the two lands continued to be filled with huge ‘Kachuripanaplants ~ and
ultimately transformed into assingle vast stretch of low land of about 17 “bighas” of land .

After searching about the status of that vast land, we have got the information that the vast
low land has been recorded under ‘RS-Plot Nos, 90.91,94,115 and 735-737.Mouza Kharia,Sheet

No-Rs 13, LR-81.
In view of the above, | would like to seek the following information under the RTI-2005 Act;

1.Present status of the above ‘land as now exists in Bovernment record(s) like (i)

Jalabhumilwetland), (ii) Low land {iii) barren land (iv) Khas land etc.. fﬁ") e’
: i
OFFICE OF THE BLOCK ‘ £J° L
LAND & LAND REFORMS OFFICER g [\/g(f’ ’ A /
SHDAK JALPAIGURI X A0 |
; it & UV, i[}" OF
11 2 SEP 0 A
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2. Whether conversion of the entire land of about 17 seventeen) bighas or more has been made
by the competent Administratjve Authority with P r‘;“",’“ Svezfter verification of all necessary
papers and official documents.required for the PUrpose f,eonverswn of the nature of the land
in question in order to avoid future complicacy ag we appc;e;end now.

3. Whether the land as referred to above has been recorded in the name of any person with
due clearance of af taxes and inform the name ang address of that person(s) in whose favour
the land has been recorded by you as the BL&LRO . |

been recorded in the LR«Khatian, -

1- e with . vufﬁ,cientsdarity and leaving no scope of any ambiguity and in compliance of
all necessary official records and documents, within thirty working days from the receipt of this
Application. ‘

Necessary Application Fee of Rs. 10/- i affixed below

Sincerely:yours

(%\(C(“ﬁ ‘() \’i”’(‘g,l s ¥ _ Ralia »:\A}V .&Mlm’lm(‘\' | ‘

{JyotiprosadRoy] , (Biswajit Dutta Chowdhury
President Secretary
Paribesh O AamraParibesdh O Aamra SECRETARY

. o .
UkilPara,Jal paiguri-735101 ; ' PAm;?AEmmASH %AA{SA;\;? jzfpﬁﬁlngUR[

m-9434217139
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APPLICATION UNDER RTI-2005 acy
© Dated: September____, 2024,

The Chairperson, JalpaiguriMunicipality, Jalpaiguri-735101 West Bengal

Madam,

I'shall seek some information from you under the RT1-2005 Act based on the background below:

Background: | would like to bring
marshy low land | popularly called
lacal people] as visible to the left of
rcad to the new Karlg Bridge starts f

to your knowledge some background of the vast stretch of
Jalabhumi in Bengali [ and "WETLAND” in English] by the
the approach road to the new Karla Bridge [ that approach
rom theé Gourip Math] and also may be reached by walking
2 few yards from an dilapidated old Masjid [ remains of whose old structure still exists at the

end of a lare] in the Old Police Line Jalpaiguri. Copy of the letter issued to us by the Chief
Engineer [ Mr. KrishenduBhowmick] is attached in

along with some more annexures-in'support of thjs Application.

Long ago as early as in early 1954, this Jalabhumi was connected with the river Karla by a few
"Hume-Pipes” and was also fed with st

Over the years the vast stretch of lands were filled with ‘kachuripans-plants ” and ultimately
transformed into a single vast low land of about 2(two) “bighas” or more.

After searching about the status of that vast land, we have got the information that the vast
low land has been recorded under RS-Plot Nos, 90,91,94,115 and 735.737. We do not know
whether any conversion of the about 17 bighas of land has been made in favour of any person
by the competent Administrative Authority taking sufficient care,peer review and after
verification of all necessary papers.and official documents as might be required for the purpose
of conversion of the nature of the land . .

Under the RT1-2005 Act we like to know from you if the Jalpaiguri Mun
any Plan along with legal papers of the land for construction of any hyjj
and whether that plan has been:sanctioned or not or under considerat

icipality has received
ding on the said land

i:lan for any construction. Necessary Application Fee of Rs. 10/- s affixed below
, Linc?rely yours
SIT @y -

H 5 { ,:f'r‘~ .
(Iyotipragad Roy 'y (Biswajit ixutta Chowdhury)
ST Lo )‘;« dﬁ\#ﬁk&
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the Annexure-l in support of the information:
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, " KNOW ALL MEN by these T, JL/20a 37} Dudls chgodhary Sfo, divady,
Dby d%dm},he&&«dwf Pab”z)\q A}oﬁaﬁ C’o)onj, Jaﬂﬂu’ﬁu)ﬁ, w&«/éﬂn}«/— 735/01
that /We do hereby in my / our name and My / (our behsll constitute and appoint Sri \/ y2) Kuman
Pandey. Sni Kalyan uman chaka (,/ Adv-, . :

rue and lawful Pleader / Advocale & Altoreys to’ appear and acl for me / us in lhe

matter noled above lo the suit writlen slatement, conduct suil, appeal from original

suit order elc. and for thal purose to do &l acls and things, whatsoever in (hat

connection including compromise of the above malter disposing in or withdrawing

money from filling or taking out of appear. document and payment order from Court

reflering matters in dispule between the parlies here to arbitralion, withdrawing the above

matters with liberty title fresh suit, sending properties released from attachment filling execution

or Miscellaneous cases and other patitions, birding at execution sale, obtaining payment from

us our Court. Withdrawing custody and other fees and doing on my / our behalf such other acls

in the above mallers as are necessary and proper

I/ We hereby agreeing lo ralify and confirm all acts so done by the said Advocate or Attorneys as
my / our own acls and as it done by
me / us to all igtents and purposes.

.............................

ADVOCATES—

3 {Iagfa/y [aoman cﬁya(éra,@ou%- \live[k kuman /)CMEQQ

Aduo corfe: Advoese
w6192k /1997 Pl4824 [3697 [202]

f{oom No Jo 3 Ben foc/ofon Room Ao~ v} Ban /Jgﬂoo‘m//bn
H:}Z cunt , calleuttq ~Jo000 J H.‘;}Z cbund , Cafeully - Joooo | ;
Ihe- FR045282753 Ph - 7008855179
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